IN THE NATIONAL COMPANY LAW TRIBUNAL
EW DELHI BENCH (COURT - 1I)

Item No. 207
(IB)-2 10(ND)2017
1A-2276/2021

IN THE MATTER OF:

M/s. PR International - Applicant/Petitioner
Versus
M/s. GTHS Retails Pvt. Ltd. Respondent

Under Section: 9 of IBC, 2016 (Liq.)
Order delivered on 17.01.2023

CORAM:

SHRI. ASHOK KUMAR BHARDWAJ, SHRI. L. N. GUPTA,
HON’BLE MEMBER (J) HON’BLE MEMBER (T)
PRESENT:

For the IBBI . Adv. Nidhi Khanna

For the RD . Ms. Shankari Mishra

ORDER

[A-2276/2021 (u/s 54 FBC): Ld. Liquidator present in person submits that
in compliance of the order dated 15.07.2022, it has already filed a report
which is available on the DMS. He further submits that explanation for the
difference in the liquidation value and the amount realized has been explained
by him. However, we are not convinced. The moot point involved in the present
application is whether the amount of Rs. 13,32,042/- realised in disposal of
assets of CD i.e., against the estimated liquidation value of Rs. 4,28,98,000/-
should be accepted, while considering the application for dissolution of the
company under Section 54 °?

At this stage, Ld. Counsel appearing for the IBBI sought to go through the
details of the matter and file a report in the matter within 2 weeks. Ld. Counsel
for RD Ms. Shankari Mishra undertook to inform the RoC about *he
development as above and requirement of filing the report by him in the
matter without further delay.

Ld. Liquidator is directed to provide a copy of the A, compliance report and
complete set of documents to the Ld. Counsel for the IBBI as well as to the
RoC by all modes including dasti within 2 days.

List on 14.02.2023. -
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